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expediting selection of dealers/distributors of petroleum
products. Each OSB consists of a Chairman who is a retired
High Court Judge and two other members who are public
figures including one from SC/ST/other weaker sections.
The Chairman and Members are appointed by the
Government, keeping in view their capability and suitability.

[English]
Mullaperiyar Dam

8241. SHRI P.C. THOMAS : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether there is any inter-State water dispute
regarding utilisation of water from Mullaperiyar dam in Kerala;

(b) if so, details thereof including share of water claimed
by the party States;

(c) if not, whether there is any agreement between
Kerala and Tamil Nadu regarding sharing of water from
Mullaperiyar dam; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! P.V. RANGAYYA NAIDU) :
(a) No, Sir.

(b) Does not arise.

(c) Yes, Sir. There are two separate agreements namely:
Agreement on Periyar Hydro-Electric Scheme (29.5.1970)
and Agreement on Periyar Irrigation Project (29.10.1886 as
modified on 29.5.1970).

(d) The Principal Terms of the above two agreements
are as under :—

(i) Agreement on Periyar Hydro-Electric Scheme :

Tamil Nadu shall be at liberty to develop at their own
cost and for their exclusive benefit hydro-etectric power for
any purpose at the Periyar Power House from the water of
Periyar river.

Lands measuring a total of 42.17 acres in the Territory
of Kerala are conveyed and demised to Tamil Nadu for
construction of structures, communication efforts.

Tamil Nadu shall pay annually to the Government of
Kerala an amount calculated at some specified rates,
contained in the Agreement. Kerala also agrees not to levy
any Tax to Tamil Nadu in connection with any of the purposes
mentioned in the Agreement.

(i) Agreement on Periyar Irgation Project (29.10.1886
as modified on 29.5.1970) :

Kerala agrees to give full right, power and liberty to
Tamil Nadu for construction of the project and to use it in
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the territory of Kerala. For this purpose about 8,000 acres
of land lying near Periyar river and bounded by a contour
line about 155 ft. at the dam site and another 100 acres in
the immediate vicinity are leased to Tamil Nadu. Tamil Nadu
shall divert and use all waters flowing into or through the
lands demised as above.

Tamil Nadu shall pay to Kerala, yearly rent
@ Rs. 30/- for every acres of demised land and the above
rent would be subject to revision once in 30 years starting
from May, 1970.

Kerala reserves their right of fishing in the lands
demised.

The lease agreement will remain operative for a period
of 999 years from 1886.

[Translation]
Ban on Organisations

8242. SHRI PREM CHAND RAM : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government propose to lift ban imposed
on some organisations in the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) : (a) and (b) There
is no such proposal presently.

[Translation]
Printing of Telephone Directory

8243. SHRI UPENDRA NATH VERMA : Wili the Minister
of COMMUNICATIONS be pleased to state :

(a) whether instructions have been issued for printing
of telephone directory in regional languages;

(b) if so, the languages in which the telephone directory
is being published, presently;

(c) whether instructions have been issued for printing
of telephone directory in main languages of South i.e.. Tamil,
Telugu and Kannad,

(d) if so, the total number of copies published in above
three main languages during last three years; and

(e) the languages in which telephone directory is
published in Delhi and the language in which maximum
number of copies are published ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRt SUKH RAM) ° (a) tc ic)
Instructions exist for publication of telephone directories in
regional languages provided there 1s a reasonable demand





